n . I'n the Central Administrative Tribunal
Principal Bench: New Delhi

1. Gn No. 1557791 Pate of decision: 01.12.1997.

Shit Amiva Kumar Behera & Qthers .. .Petitioners
‘ Varsus

tnion of India throudgh J.CLALR.

& Another -' T L. LRespondents
7. 08 No. 1“3%1*1 1
Shri Bansh Nsrain Sinch .. Petitioner
A Varsus -
‘r‘\ Union of India & A’hOthiEéI‘ - ... Respondents
5. On No. 1559791
shri Radha Kanta Dey & Others ...Petitioners
Versus |
- uniom of India & Am:xt‘_hgar . . .Respondsnts
' 7 4. Oa No.1024/91
Dr. R.K. Panuass . ...Peti tioner
V(éY'Sl.].ES
(474 . N |
Urdon of India & Another .. JRespondants
5. 0a 1025791
nr. A.C. Srivastave ‘ .. .Petiticoner
, versus
-Hnion of India & Another . . -Respondents
\s/c'{:f No. 1026791
| Dr. A.K. Pandey & Others C e Petitioners
CWRIsus .
union of _Iv'xdia & Others E .- -l“\‘r.w.smnd@n't.é

Coram:

the Hon'hle Mr. Justice V.S5. Malimath, Chairman

p/  The Hon'ble Mr. I.K. Rasgotra, Member (Al
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For the petitioners Shri A.K. Bhardwai and Shri -
\ - - -
Bharat Sangal . Coamsel.
For the respondents ahri A K. Sikri, Counsel.

Judaement.{Oral)

{ h‘an*b}.e M. Jx.;s;tiéa V.5, Malimath, Chairman}

Thase matiers now stand concluded by tfhé
judoement. of the Supreme Court in Civil Appeal No. 2736
of 1991 b’atmnf_;\w br. S.M. Ifl.yas. & Ors. Vs.. Thic
Indian Courcril of Aqﬁcziltuml Rassarch & Ora.  As the
pri wple of law has b@@n Jaid down in the said
dexision, the "tk-'ezj‘uafn;.t has to bhe given to every ong to

whom the said principle applies. Shri Sikri . learned

counsel for the respondents rightly and Tairly

submitted that they are bound to extend the benefit of
the said decision to Whososver amondg the petitionars
hecomas entitle to the said benefit on assessment.  of

the relevant facts. In view of this clear position,

nathing survives to be adiudicated uwpon in these
procesdings  except to make it clear that the benefit ‘

of the dudgement. shall be made available to every one

petitioners.
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. with- these .observations 811 the Origina)

"‘/ Applications stand disposed of. Mo costs.

- who q@;élifies; for such benefit, j:ncludinq thé
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3. et a ooy of this Judgement be placed in

all the case-files of these 0As listed together.
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